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gﬁ : ’ - Second ‘Floor, .
® N Commercial Complex, -
, ' . - Indiranager ,
', Bangalore-560 038

. ‘Dated: g JyL 1993

APPLICATION NO(s), 360 of 1993, - N
Rpplicent(3) popeen . w/e. 8espondent(s)secretery,Ministry
L of fgriculture/NDelhi & Others,

‘Va

1. Sri,Remesh, : _

. Driver, - - :
Regional Bio~Fertilizer Development,
Centre, No0.34, Second Main Road,
Hebbal, Bangalore-560 024,

2. Sri.m. S, Apnanderamy,
Advocete,N0s27, i
Ist Mein Road, I Floor,
Chendrasekher Complex, :
Gandhinagar,Bangalore-560 009,

3. The Secretery, ; ,

- Ministry of Agriculiture, .
Department of Rgriclilture and
Copperetion,Krishi Bhevan,
‘New Delhi-110011,

4, The Regionel Director,
Regionsl Bio-Fertilizer
Development Centre,
No.34, Secdnd Main Roed,
Near Baptist Hospital
Hebbel,Bangalore-560 024,

5 Sri.m.S.Padmarajaich,.

~ Centrel Govt.Stng.Counsel,
High Court Buidding,
Bangslore-560001,

: SUBJECT:~ Foruarding oE copies of the Gider passed by e .
_ - fhe Central Administrative Tribupal,Bangalore Bench’
v Bangslore. : , : ' )
. Please find enclosed hereuith a copy of the ORDER/
&TRY/ .passed . by.this.Tribunal in the ‘sbove said

gpplicatien(s) on ~m=28-06=93a ____ . _ ‘
. T

' C%Z'//ﬁ&Sk-DEPUTY REGISTRAR -
- JUDICIAL BRANCHES,
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BEFORE THE CENTRAL ADMINISTRATIVE TRIGUNAL
BANGALORE BENCH, BANGALORE

DATED THIS DAY THE 28TH OF JUNE, 1993

Present: Hod'ble Justice Mmr.P.K.Shyamsundar " Vice-Chairman

Hon'ble Mr.V. Ramakrishnan Member (A)

APPLICATION NO.360/93

Shri Ramesh,

Working as Drlver,

Regional Bio-fertiliser Development

Centre, No 34, II Main Road, . . '
Hebbal, Bangalore - 560 024 Applicant .

( Shri M.S. Anandaramu - Advocate )

vV,

1. The Ynion of Indiea
represented by the Secretary
to the Government,
Ministry of Agriculture,
Department of Agriculture
and Cooperation, .
Krishi Bhavan, ;
New Delhi =110 011 '

2, The Regicnal Director,
Regional Bio-fertiliser,
Development Centre,
No.34, II Main Road,
Hebbal, Near Baptlst Hosp1t81
Banoalore - 560 024 Respondents

'( Shri M,S. Padmarajaiah - Aduocate')

Thie application has come up today

before this Tribunal for admission., Hen'ble

gtice fir,P K, Shyamsunder, Vice Chairman made
ollouing:'

ORDER



At‘ihe stage of admission we have
heard the learned counsel for the applicant -
and the learned.Standing ﬁounsel_as.uell who
has also filed a counter statement invreply to
the application in which the grievance of the
applicant is that the applicant's services had
been terminated uithout-an enquiry although the
grounds of termination were connected with the
alleged misconductAchmitted by the applicant
thle in service. It is stated tﬁat the applicant
had furnished a false certifijcate df date of
birth on the basis of which he secured an unfair
advantage, Oue to this act of the applicant,
the Government thought it fit to terminate hisg
seruiCes but they dig not hold an enquify.- The
action 6f the respondents in terminating the
applicant's services uithouf holding an enquiry.

is-cleérly untenable., The order suffers from

the aforesaid deficiency and in the circumstances, -

-ve are left with no option except to allow this
application, In the light‘of'the foregoing, this
application succeeds and is allowed, If Government
is desirous of proceeding further in the matter,
they will have to hold a reguler enquiéy and
thereafter péss an appropriate order giving the *
applicant an opportunity of being heard in the
matter, Now that the bloeck in the way of the
applicant for resuming employment is removed

with this order, he will have to be reinstated
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but the period of absence. vhatever may be shall

stand requlated in accordance uith'the ﬁuﬁdamenfal
rules., With these observétions, this application
stands disposed off. fiﬁally as above uith no order

as to costs.

L S T Y )
. RS

<d- =4~ "

-~ y" AJ ¢ - e L ————r——— S

MEMBER (A) VICE CHAIRMAN




